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ORDER DATED 20.02.2025. ALONGWITH THE SUPPORTING 
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Copy of the letter dated 29.03.2025 along with the photographs. 

...APPLICANT 

...RESPONDENT 

Copy of the letter dated 11.04.2025 along with the photographs. 

Copy of the letter dated 11.04.2025 and 17.04.2025 issued to the M/s Omaxe 

City Township. 
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 836 OF 2024 

SARITA DWIVEDI 

STATE OF UTTAR PRADESH. 

VERSUS 

MOST RESPECTFULLY SHOWETH 

REPLY ON BEHALF OF COMMISSIONER., NAGAR NIGAMLUCKNOW, 

UTTAR PRADESH IN COMPLIANCE OF THE ORDER DATED 20.02.2025, 

ALONG WITH THE SUPPORTING AFFIDAVIT. 

A0TAR 

That the answering Respondent deny each and every statement, contention, 

submission, allegation, and/or averment made by the Appellant in the complaint, 

which is contrary to or inconsistent with the present reply or the records of the case. 

It is categorically stated that all such statements, submissions, or averments made by 

the Appellant that are inconsistent with what is submitted in this reply are denied in 

totality, except those which are specifically and expressly admitted hereinafter. 

Furthermore, it is submitted that any omission to deny any of the averments made 

by the Appellant should not be construed as an admission on the part of the 

answering Respondents, and no adverse inference should be drawn from such 

omissions. 
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1. That the Hon'ble National Green Tribunal, New Delhi, in 0.A. No.-836/2024 

(Sarita Dwivedi Vs. State of U.P. & Others), was pleased to pass an Order dated 

20.02.2025, whereby as per the directions of this Hon'ble Tribunal, the work of 

restoration and rejuvenation of the land recorded in the pond account, bearing 

Khasra Nos. 1211, 1250, 1251, 1653 and 1681. situated in Village Aurangabad 

Khalsa, District Lucknow, was to be initiated and completed before 31.03.2025. 

The relevant excerpt of the order is as follows: 

"5. The restoration and rejuvenation of the ponds be completed by 

31.03.2025 and action taken reports may be filed at least one day before 

the next date of hearing fixed." 

2. That as per the directions of this Hon'ble Tribunal, the work of restoration and 

rejuvenation of the land recorded in the pond account, bearing Khasra Nos. 1211, 

1250, 1251, 1653 and 1681, situated in Village Aurangabad Khalsa, District 

Lucknow, was to be initiated before and completed by 31.03.2025. 

3. That in pursuance of the said directions, and in coordination with the LMC 

Revenue Team of Tehsil Sarojini Nagar and with the assistance of the local police 

force provided by the Station House Officer, Police Station Bijnor, Lucknow, all 

unauthorized structures standing upon the pond land were removed, debris was 

cleared, and the boundaries of the pond were physically demarcated, is annexed 

hereto and marked as ANNEXURE-1. 

4. That by 27 March 2025, the following tasks had been accomplished well before 

the Tribunal's deadline: 
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a) installation of reinforced cement-concrete boundary pillars along the entire 

periphery of the pond land; 

b) grading and leveling of the pond bed; and 

c) commencement of a plantation drive on and around the restored area to 

prevent future encroachment and to aid ecological rejuvenation. 

5. That the Engineering Section of the LMC has installed additional boundary pillars 

at the locations earmarked in its joint site plan, and ancillary civil works are 

presently in progress under technical supervision. A letter dated 11 April 2025 

issued by the Executive Engineer, together with contemporaneous geo-tagged 

photographs, is annexed hereto and marked as ANNEXURE-2. 

6. M/s Omaxe City Township had voluntarily undertaken to execute the remaining 

landscaping, desilting, and beautification works as part of its Corporate 

Environmental Responsibility initiative. However, certain activities remain 
incomplete. Consequently, notices dated 11 April 2025 and 17 April 2025 were 

issued to the developer, requesting an explanation for the delay and a firm timeline 

for completion. Failure to provide this may result in coercive measures, incuding 

the imposition of environmental compensation, in accordance with the law, and to 
expedite the work. Copies of the aforementioned notices are annexed hereto and 
marked as ANNEXURE-3. 

7. That the deponent respectfully sbmits that the foregoing facts demonstrate 
bona-fide, concerted and continuous efforts to comply with the directions of this 

Hon'ble Tribunal. All outstanding work is expected to be concluded expeditiously 

upon receipt of the developer's compliance schedule. 
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Date: 13.04.2025 
Place: New Delhi| 

NOIAR 
PRIYANKA SWAMI 

ADVOCATE 

Standing Counsel for STATE, Uttar Pradesh 

F-13, JANGPURA, NEW DELHI 110014 
E-mail:advpriyankaswami@gmail.com 

NOORJAHAN 
Civil Coun 

Luckogw. (U.P) 
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IN THE HON BLE NATIONAL, GREEN TRIBUNKD 
PRINCIPAL BENCH NEW DELHI \OY 

ORIGINAL APPLICATION NO. 836 OF 2024 

SARITA DWIVEDI 

STATE OF UTTAR PRADESH. 

under: 

VERSUS 

AFFIDAVIT 

instructions. 

C 

NgTARIAL 

been concealed therefrom. 

I, Inderjit Singh aged about 44 years s/o Sh. Sharda Singh is presently posted as 

COMMISSIONER, MUNICIPAL CORPORATION, LUCKNOW, UP. having 

an office at LUCKNOW, UTTAR PARDESH do solemnly affirm and state as 

-10943/15/ 

...APPLICANT 

...RESPONDENT 

1. ThatI am posted as stated above and well conversant with the facts of the 

present case and as such competent to swear this affidavit before this Tribunal. 

2. That the accompanying Reply has been drafted by our counsel upon my 

3. That the contents of the accompanying Reply are true and correct, and the 

knowledge has been derived from official records and nothing material has 
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VERIFICATION 

therefrom. 

ram end Vt 

Verified on solemn affimation at Lucknow, U.P, on this )lb_ day of Ap 2025, 

that the contents of the foregoing affidavit are true and correct to the best of my 

knowledge and no part of it is false and nothing material has been concealed 

NOORJAHAN 
Advecae& Netery 

Chit Cout LucknoW 
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GOY 

OTAR 
NOORJAHAN 

Civil Cra 
Lackamw, yP) 
Regn-l0 

VT. 

ELECTION COMMIssION OF NDiA 

ELECTOR'S iNDERJIJ SINGH 
NAMÉ 

FAIHERS sARDHA SINGH 

f SEX 

n PHOTO IpENTIY CARD 

DATE OF BIRTHAGE 1Qr0 V1980 

ADAMPUR 

fg 1, faer-B-143419 

ADDRESs HNo23309 ADAMPUR. WARD NO.8 & 9. 

is/DA TE : 0V022014 

z/Nete: 

NNQ0683047 

:yat / Mele 

Part Nu & Nae 

TEH JALANDHAR1, DIST-JALANDHAR- 143419 

Eiora Regisraton Oficer 

Ares HÀek M: 038 eA 

133 - na 
133 ADAMPUR 

Mete possession of this card s no uarantee tat you are dector in 

the curnt dectoral rol Please check yyour ame in the current 

lectoraroll beore every elecion. 

Date of irth menÖoned in ths card shall not be treeted sa rocf of 

eD.as for any pupose sther than regtation in electoral roll, 
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